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‘. B. W% Beneh, JAIPUR

Date of Order

' Orders

29.06.94

MA 289/94"

- (0A 1027/92)

; T
Application for the exténtion of ‘the time -

" None present on behalf' of Union of India,

has been submitted and- prayer haé'béen made that

the tlme .of two months may be granted to 1mplement

;the Judgement of thé Tribunal daged 2511 94y The

order was to be”’ cqnplled unth within four months

from the date of the recelpt of a copy of the

’order. The copy: has been signed on 1O, 2 a4, Thus

the order was to be. GOmplied with upto 10 6’94»

In the facts R clrcumstances

accepted and tWD months' tlme as prayed is granted

to cemply ‘the order and_the order should, be complled

the appllcatlon is

w1th befone lO 8 94- MA stands dlsposed of ‘T

(0.P, Shdrma
Member (A)

(D,L. Mehta)

Vice-Chaixman
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